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IMPLEMENTATION OF COAL WAGE
BOARD'S AWARD

3209. SHRI DEVEN SEN : Will ihe
Minister of LABOUR AND REHABILI-
TATION be plcased to state :

(a) whether it is a fact that a strikc notice
has been served by the Young India Khan-
dan Mazdoor Trade Union on Ncwton
Chikly Collicries on the 15th January,
1968 demanding implementation of the Coal
Wage Board’s award on categorization and
pay for Sundays’' work ctc.;

(b) whether it is also a fact that most of
the old workers arc being discharged on
various pleas without any compensation
and service conditions are being changed
illcgally for all; and

(c) if so, thc steps which Government
propose to take to protect the rights of work-
ers ?

THE MINISTER OF LABOUR AND
REHABILITATION |(SHRI{HATHI) : (:)
Yes. The strikc notice however is dated the
16th January, 1968.

(b) The field ofticers of the Central
Industrial Relations Machinery arc cxamin-
ing the matter.
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(c) On receipt of the strike notice the dis-
pute was taken up in conciliation by the
, Assistant Labour Commissioner (Central),
Chhindwara. The conciliation proceeding
| have, however, ended in failure and the
matter is under the active consideration of
the Government,

STRIKE BY WORKERS OF KARNAl
".  COOPERATIVE TRANSPORT SOCIETY

3210. SHRIM. R.SHARMA :
SHRI K. N. PANDEY :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the transport
workers employed by the Karnal Coopera-
tive Transport Socicty and other two of its
allies have gone on strikc as a consequence
of lozk-out declared by the said socicties
paralysing the roadwiy commuaication com-
pletely; and

(b) it so, the steps which Government
have taken to scttle the dispute ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI)
(a) Yes, the workers went on  strike  from
8-2-68 to 23-2-68. There was no lock-
out,

(b) At thc intervention of the State
Labour Depariment, a scttlement between
the partics was rcached and signed on
23-2-68 and the strike was called off with
cffect from 24-2-68. The main issue re-
garding payment of dearncss allowance has
been referred to adjudication,
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